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Ration Allocation for ultanpuri 

7457. HRI RAJ ATH ONKAR HA-
, TRI: Will th Minister of CIVIL SUPP-

I 

LIE be plea ed to state: 
(a) whether the ration allocation for 

, ult( npuri had been cut by half since De-
t:ember, 1980 and wh ther Samaj Vikas 

amiti made numerou repre entations to 
-the ommissioner Food and upplie and 
Lt. 0 ernor; if so, a tion taken on them ; 

(b) wb thcr the taff both field a well 
as mini terial hould not be subjected to 
rOlation aft~' r every two yea rs' , ray so 'as 
10 ch k the formation of clique and ves-
ted interest; and have effort been made to 
know abollt t'I1' as et pos es d by them 
a to whcth r they are di proportionate to 
th ir 'known means of incom ; and 

(c) how many letter were r ceived by 
the Lt. Governor and Civil 

upplie ' Department during the 
cour e of the la,st one year from 
M. P together with the number of 
them , till P nding reply and rca ons for 
delay if any? 

TH 0 PUTY MINI T R IN TH 
MINI TR OF AGRI ULTU R AND 

lV1L PPLlE (H RI M HAMM D 
MA ARJF): la) Rice and resultant 

atta ha e been allo at d to ult'anpuri area 
in e De ember. 19 0 according to the 

entitl ment of t'ne fair-price ,hop in that 
.area. However. a llo alion of wheat and 
sugar during that period was 60 per cent, 
75 per cent and 95 per cent re pectively. 
The representation of the Samaj Vikas 

amlti had been considered by the Delhi 
dmini tration. a'nd Sultanpuri areas had 

been alJoc' ted sugar and wheat at a higher 
ra te of supply a compared to other areas 
in D thi . 

(b) Delhi Admini tration has been rota-
ting the ta ft' a fter eve ry three years; in a 
large number of ca es. tran fer have taken 
place even after a period of two years or 
le s. Under the provisions of Govt. Servants' 
Conduct Rules, every gazetted officer is 
required to furniSh every year, return ' of 
property owned ' by him, and these are 
crutinised throughly. Similarly, every offi-

ciaJ i required to i'nform the competent 
au thority while acquiring 'any movable or 
immovable poperty in his name or in the 
name of anY of his depel1dent. the cost of 
which exceed Rs. 1000'1-

(c) 948 letters during the year 1981 and 
1 2 letters from the Members of Parlia-
m ent during first three months of 1982 
were received by the Civil Supplies Depart. 
ment of Delhi Administration. Besides, 
about 30,000 to 40, 000 letters were addres-
sed by th e Members or Parliament directly 
to the uncirc1e O'mcers. Most of the 
letters were recommendary in nature for 
allotment of cement. fair-price s'ilops, 
kerosene oi l depots etc. and did not speci· 
fically ask for a reply to be sent. These 
letter were given due attention by Delhi 
Admini tration . There are tanding in s t~'lIc­

lions of Food and Suppfies Department 
thlt . uch letters should normally be acted 
llrc'J; within a week. 

Use of Fat of Man20 Kernel as substitute 
for Cocoa Butfer 

7458. SHRT SUDHIR KUMAR GiRl: 
Will the Minister of CTVIL SUPPLl .<; \'Ie 
rica ed to tate: 

(a) whether it has been brought to the 
notice of Government that t'ile fat of the 
mango Kern I can be used as a sub ti tute 
or coco a but ter: and 

(b) if s . th e detail. thereof? 

THE D PUTY MINISTER r THE 
MINISTRIES OF AGRICULTUJltE AND 
CIVIL SUPPLT S (SHRI MOHAMMED 

MAN ARTF): (a) Y e , Sir . 

(b) Con idering uitabitity of ma ngo 
kernel fat for variou uses including those 
as cocoa butter extender or substitue, 
specification for the mango kernel fat have 
been laid down . Cash assi tance. on export 
of mango kernel extractions h'as also been 
introduced so as to encourage increased, 
productio,~ of this fat. 
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~ m CflT ;lfPT Cil1T ~ if'''' ~~. 
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~~~r I 
ational Price Commission to Sugge t 

.. Prices of Agriculture and Indu • al .. 
Produce 

7460. SHRI CHITTA BASU: Will the 
Minister of AGRICULTURE be plea ed 
to state: 

(a) whether Government propo e to 
appoint a National Price Commi ion to hx 
up the prices of industrial and agriculturaJ 
good to en ure parity and protect tIne far-
mers from di crimination; and 

(b) if not, the rea om thereof? 

THE MIl. ISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
WAMINATHAN): (a) and (b) No, Sir. 

The Agricultural Pnces Commission inter-
ali'a is already taking into account the 
charge in the term of trade be ween agn-
cultural and non--agricultural sectors while 
re ommending procurementlminimum up-
port price of an agricllltural commodity. 

lrrigated Acreage , 

7461. SHRI HARIN ATHA MISR: 
Will the Minister of lRRIGATION be 
plea ed to state -; . 

(a) plan-wise and State~wise total irri-
gated acreage of agricultural land in the 
country before the beginning of Sixth 
Five Year Plan; and the total expenditure 
incurred, State-wise in achieving the irri-
gated acreage mentioned at above; and 

(b) (i) the target of irrigated land 
fixed for the entire Sixth Plan period, (li) 
the amount of money already spent and, 
likely to be spent during the remaining 
period of the ixth Plan period, (iii) the 
name of the irrigation project (State-
wi e) propo ed to be fully exe uted during 
the current Plan period nd the irrigation 
potentialities of each one of them; and 
the arious mea ure that have been taken 
or are propo ed to be taken in thi re-
g1rd. (iv) whether lhe We tern Ko i 
cana 1 Project i propo. ed to be fully e e-
cuted during the Plan period and; if o~ 

how? 

THE 1TNI T R OF TA THB 
MINISTRY OF lRRlG TIO (SHRI 'Z. 
R. A A'RI): (a) Two tatement show-
ing the State-wi e cumulati e irrigation 
potential created at the end of each Plan 
(Statement-I) and tate-wi e outlay for 
major. medium and minor irrigation pro-
ject in each Plan period (Statement-H) 
are laid on the Table of the Hou e. 
(Placed in Library. See o. LT-3883/82 

(b) (i) The target of cummulative 
potential by the end of Sixth Five Year 
Plan is 70.6 million hectare. 

(ii) The amount pent during fir t two 
year of the Sixth Plan is R . 3430 crores. 
An amount of R . 76 5 crores is likelY 
to be pent during the remaining three 
year of the Sixth Plan. 

(iii) The information i being collected 
and will be laid on the Table of the Hou e. 

(iv) The Western Ko i Canal Project i 
propo ed to be completed by 1987. 

( <fi ) ~~ fCf'CfiTij' lf~ <fiT 
f~;:Gf'lf;r CfiGr Cl'Cfi ~ ~f;r 'ij' lTl ~r 
~ wcrtTa f~~;; CfiT "fi:.n~~ 




